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1. The petitioner has preferred present writ petition inter-alia with the
following prayers :-

"a. A writ order or direction in the nature of certiorari to quashing the impugned
order dated 08.10.2025 in case no0.1183 of 2025 (Abdul Haque Versus Smt. Noorjahan
and another) and computerized case no.C202517000001183, under section 210 of
U.P. Revenue Code, 2006 (Annexure No.6 to this writ petition), and the respondent
no.3 passed the order dated 11.06.2025 in case n0.894/2023 (Abdul Haque Versus
Noorjahan) and computerized case no.T202317630100894 under section 207 of U.P.
Revenue Code, 2006 (Annexure No.4 to this writ petition) as well as order dated
15.12.2022 passed by the respondent no.4 in case n0.5084/2021 (Abdul Haque Versus
Ramshankar Mishra) and computerized case n0.T202117630105984 under section
209(H) of U.P. Revenue Code, 2006, (Annexure No.2 to thiswrit petition)."

2. A preliminary objection has been raised by Sri R. C. Singh, learned
Senior Counsel assisted by Sri Rgjiv Ratan, learned counsel appearing on
behalf of private respondents specially respondent no.9-Abdul Azim that
petitioner does not have any locus to file present writ petition. No lega
injury whatsoever has been caused to the petitioner. The relevant findings
of the order dated 08.10.2025 passed by Additional Commissioner
(Judicia), Basti Division, Basti reads as follows :-

"SI ATHIRUT o TR H T & fondl Wewg 37eraT UeIieienid g i
MUt el forar T & 3R 7 & oA o fAsyTd! g o Secivg fehar T g 1"

3. Thisfact isaso not denied either by way of arguments or in the entire
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writ petition.

4. After hearing counsel for the parties, the Court is of the opinion that no
prejudice whatsoever has been caused to the petitioner hence present writ
petition is not maintainable.

5. The writ petition is dismissed. However, this order will not restrain the
authorities to raise a dispute before this Court, if so advised.

(Prakash Padia,J.)
February 13, 2026

Pramod Tripathi
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